13.00 hrs.

Title: Regarding notices of Question of Privilege against Kum. Mayawati, Chief Minister of Uttar Pradesh. (Matter
refferred to Uttar Pradesh Legislative Assembly for appropriation action in the matter under intimation to the House).
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...(Interruptions)

MR. SPEAKER: | have received notices of question of privilege from Sarvashri Ramji Lal Sumar, Toofani Saroj,
Raghunath Jha, Ram Rati Bind and Kunwar Akhilesh Singh, Members of Parliament against Kum. Mayawati, Chief
Minister of Uttar Pradesh, for committing a contempt of the House.

As you are aware, Kum. Mayawati, Chief Minister of Uttar Pradesh, against whom notices of question of privilege
are directed, is a Member of the Uttar Pradesh Legislative Assembly.

It is well-established that one House cannot claim or exercise any authority over a Member of the other House.

According to Kaul and Shakdher, "a€|where a contempt or a breach of privilege has been committed by a Member
of Parliament against a State Legislature or by a Member of a State Legislature against Parliamenta€" The
convention, as | mentioned in the House a few days ago is that, "when a question of breach of privilege is raised in
any Legislature in which a Member of another Legislature is involved, the Presiding Officer refers the case to the
Presiding Officer of the Legislature to which that Member belongs and the latter deals with the matter in the same
way as if it were a breach of privilege of that House."

| am, accordingly, referring the matter to the Hon. Speaker, Uttar Pradesh Legislative Assembly for appropriate
action in the matter under intimation to us.

All the 'Zero Hour' notices are over. About the privilege notices also, | have given my ruling.
The House stands adjourned to meet again at 2 p.m.
13.03 hrs.

The Lok Sabha then adjourned for Lunch till Fourteen of the Clock.



